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THE ANDHRA PRADESH CORNEAL GRAFTING
(AMENDMENT)ACT, 1986.*

ACT No, 10 OF 1986.
[24th April, 1986]"

‘An Agct to amend the Andhra Pradesh Corneal Graft-
ing Act, 1963,

Be it enacted by the Legislative Assembly of the
State of Andhra Pradesh in the Thirty-seventh Year
of the Republic of India as follows:— :

1. This Act may be called the Andhra Pradesh gpox .
Corneal Grafting (Amendment) Act, 1986,

2. In the Andhra Pradesh Corneal Grafting Amsadmans
Act, 1963 (hereinafter referred to as the principal SLy5gor
Act), in scetion 2, for clause (b), the following clause 1963,

shall. be substitutcd, namely :—

_“(b) “near relative” means any of the following
survivirg relatives of the deceased, namely, spouse,
parent, son, daughter, brother or sister.”

3. In scctio 3 of the principal Act— Amendmens
(i) in sub-section (1),—- of section 3.

(a). in clause (a), for the words “authorise
in writing the removal of the eyes”, the words “allow
the removal of the eyes™ shail be substituted

(b) in clause (b), for the words “authorise
in writing the removal of the eyes” the words, “‘allow
the removal of the eyes” shall be substituted ;

(i) 1n sub-section (2), for the words **authorise
in writing the removal of the eyes” the words. ““allow
the removal of the eyes” shall be substituted;

4. -In section 6 of the principal Act, for the , . .
portion beginning with the words “but where any of section 6,
near rclative” and ending with the .words “fo,

*Raceived the usseat of the Governer on the 241h Apa, 1986. For State-
mient of Objzects and Reasons, pl:aseses the Andiira Pradesh Gazette, Part,
1¥-A, Extraordinary, dated the ist Apr#l, 1936, al page 6.
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such removal”, the following shall be substituted,

namely :—

“unless any near relative of the deceased who
is present in the institution at the fime of the death
or who is available in the city, town or village, where

- the institution is situated, objects, within a period of

two hours immediately after the death, for - such
removal.”

5. After section 6 of the principal Act, the
following sections shall be inserted, namely :—

_6A. (1} In the case of a dead body lying in
Auhorty 8 hospital or prison and not claimed by

for removal of any of the near relatives of the deceased

e amea  person, the authority for the removal
bodies in of the eyes from the dead body which
hospies o g0 remains unclaimed may be given,
subject to the provisions of sub-sec-

tion (2), in the prescribed form, by the person-in-charge,
for the time biing of the madagement or contro!

~ of the hospital or prisont or by an employee of such

hospital or prison, authorised in this behalf by the
person-in-charge of the management or control theecol’,

(2) The authority referred to in sub-section(l)
shall not be given except after the expiry of—

(i) half-an-hour from ths time of death of
the concerned person, in cases where no facility for
cold storage of the dead body is available in the
hospital or prison ; or ‘

(ii) two hours from the time of the death of
the concerned person, in cases whars facility for cold
storage of the dead body is available in the hospital
ot prison.

(3) No authority shall be. given under sub-

" section (1), if the person empowered to give such

authority hag reason to believe that any near relative
of the deceased is likely to claim the dead body
eventhough such near relative has not come forward
to claim the body of the deceased within the time
specified in clause (i) or, as the case may b clause (if)
of sub-section (2).

1339—B—6*



83

Explanation.—For the purposes of this section
“hospital” includes a nursing home, medical or teach-
ing institution for therapeutic purposes or other like
institution.

6B. Where the body of a person has been
Authoriy for  Sent for post-mortem examination

remova] of
eyes from
bodies sent
far postmor-
ton examina-
tion for ma-
dico lagal or
pathological
 purposes.

(a) for a medico-legal purposes by reason of
the death of such person having been caused by acei-
dent or any other unnatural cause; or

. (b) for pathological purposcs, the' person
competent under this Act to give authority for the
removal of the eyes from such dead body may, if he
has reason to believe that the eyes will not be required
for the purposes for which such body has been sent
for post-mortem examination, authorise the removal
for therapeutic purposes of the eyes of such deceased
peison provided that he is satisfied that the deceased
person -had not expressed, before his death, any
objection to his eyes being used for.therapeutic pur-
poses after his Hcath or, where he had granted an
authority for the use of his eyes for therapeutic
purposes after his death, such authority had not been
revoked by him before his death.

6-C. After the removal of gyes from the bodY
of the deceased person, the rcgistercd

Preservation  medical practitioner (Opthalmic) shall
moued 1o take such steps for the preservation of
dead bodies. the eyes so rcmoved as may be pres.

cribed.

¢.D. No suit, prosccution or other [t::g:f.1
protection  proceeding shall lie against any person
of acdon foranything which is in good faith
good . done or intended to be done under this

Act”.
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Inserion of s 6. After scction 8 of the principal Act, the follow-
ing section shall bc added, namely :—

9. (1) Thc Government may, by notification.
“pawerto ~ Make rules for carrying out all or
makerules.  any of the purposes of this Act.

(2) In particular and without prejudic: to the
generality of the foregoing power, sach rules .may
provide for all or any of the following matters,
namely : —

(2) the form in which removal of eyes from
unclaimed bocics may bc audorised, as requircd by
seotion 6-A. ; :

(b) the proservation of removed eyes, as
tequired by scction 6-C;-

(¢) any other matter which is required to'
be ot may be prescribed.

(3) Every rule made uader this Act shalh
immediately after it is nade, be laid before the Legis-.
lative Assembly of the State if it is in Session and if
it isnot in Session, in the Sesston immediately follow-
ing foratotal period of fourteen days which may be
comprised in one Session, or in two successive gessions
and if, before the expiration of the Session .in which
it is so laid or the Session immediately following, the
Legislative Assembly agrees in making any modifi-
cation in the rulc or in the annulment of the rule, the
rule shall, from the datc on which th: modification oc
ammulment is notified, have effect only in such modi-
fied form, or shall stund annulled, as the casc may be,
so however, that any such modification or annulment
shall be without pr.judice to the validity of anything
previously done under tha: ruls”.
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